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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

CP 192/2005

(3A 1849/2004

New Dellii this die 25 '̂' day of Axigiist, 2005

Koii'bie Mr. V.K.Majotra, Vice Chairmaii (A)
Hon'ble Mrs. Meera Chliibber, Member (J)

Shri Miilk Raj Chawla,
S/0 Shii Sadhii Rani,
Watemian, Railway Station,
Bhiwani (Harymra)

(By Advocate SlniB.S. Maiiiee )

VERSUS

Union of India tliiough ;

1. Shii RR.Janiiiara,
General Manager,
Northern Railway,
Baroda House, New DeUii.

2. ShiiP.K.Goyal,
Divisional Railway Manager,
StateEntr}^ Road, New Dellii.

Shii Raj Kumar,
Di^/isionm Railway Manager,
North Western Railway,
Bikaner.

(By Advocate SliriR.L. Dhawaii)

..Appiicmit

..Respondents
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O R D E R (OR.^)

(Hoii'ble Mr, V. K. Majotra, Vice Chairnmii (A)

Le££nied counsel of the respondents stated at the Btir that m

compliance of Tribunal's directions appHcant has been reheved from

Bikmier Division sid has joined at DeUii. Division on 17.7.2005. In this

backdrop, the present proceedings are dropped and notice issued to the

respondents are discharged.

(Mrs. Meera Cbiiibber ) (V.K.Majotra )
Member (J) ' ViceCiMMrmaii (A)
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